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In the National Consumer Disputes Redressal Commission

DURYODHAN DAS APPELLANT
Vs
State of orissa RESPONDENT

Date of Decision : 19-04-1991

Acts Referred:

Citation : 1991 2 CP]J 638 : 1991 2 CPR 12

Hon'ble Judges : S.C.Mohapatra , R.N.Panigrahi , J.Patnaik J.

Final Decision : Complaint dismissed

Judgement

1. COMPLAINANTS are consumers of essential commodities. Non-distribution of
essential commodities by the Control Dealers appointed is grievance of the
complainants. Alleging the same, complainants had filed an application under
Article 226 of the Constitution registered in the High Court as 0J.C. No. 4676 of
1990. In the said case, High Court directed the Sub-Collector to enquire into the
representations and pass necessary orders.

2. THE Sub Collector had made an enquiry and stated that the dealer having
belong to a member of the Scheduled Caste, some of the complainants are not
receiving the supplies from him. Besides, other facts have been found by the Sub-
Collector against the complainants. A rejoinder has been filed challenging the
report of the Sub-Collector. After considering the entire case and perusing the
materials on record, I am satisfied that this complaint has no merit which is
accordingly dismissed. THEre shall be no order as to costs. Complaint dismissed.

Downloaded from CourtKutchehry — https://dev.courtkutchehry.com/judgments/duryodhan-das-appellant-hash-state... Page 1 of 1



